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17.19 hrs.

RESOLUTION RE : INCOME-TAX,
WEALTH-TAX, ETC. OF UNION
FOOD MINISTER

SHRI J. MOHAMED IMAN (Chitra-
durga) ; I beg to move 1

“This House takes note of the wide-
spread criticism in the country re-
garding the failure on the part of
the Union Food Minister, Shri Jag-
jivan Ram and other Ministers of
of the Governmsnt to file thelr
locome-tax and Weulth-tax returns
and also the serious financial irregu-
laritles committed by wvarious Insti-
tutions with which the Unlon Food
Minister Is connected and resolves
that a Comuittee of Members of
Parliament be appointed to investl-
gate these allegations and to make a
report to the House.'

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : [ want (o raise a point of order.
This fs very complicated mautter and cer-
tain allegatins hav: be:n levelled against
the Minister., Unless we know all the
facts, I think it would not bz possible to
discuse the matier properly. We will
not be doing justice to the Minister, I re-
quest the Minister to supply all the facts
For lostance we want to know under what
section prnalty notices had been lssued,
whether incoms-tax returns had bzen filed
or not, for which year it had been filed,
Unless we know all the facts it is not possl-
hie to do justice to the debate.

MR. CHAIRMAN : You want full
facts before the discusslon takes place,
There is no polnt of order, It is not for
the Chair to give a direction. Itis for the
Minister to act on ycur suggestion at the
proper stage ; I hope he will. Your sub-
missdon is already before the Minlster and
the House.

SHRI KANWAR LAL GUPTA : Why
cannot the Chair direct him to supply facts
relevant to this discussion ?

MR. CHAIRMAN : The Chair has no
such powers to direct anybody 10 make or
not to make a statement.

SHRI D. N, TIWARY (Gopalganj) :
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Mintster (Res.)
This resolution had been introduced ; It is
not going to be finished today, May 1
suggest that the further debate on this reso-
lution may be continued next time, Why
should we start it for just five minutes or
three minutes 7

MR. CHAIRMAN 1 We shall
continue this debate till 5,30 p.m.

have to

SHRI J. MOHAMED IMAM : Of
course it will greatly facilitate the discussion
here If they could give all the relevant facts.
A few days back a question was ralsed in
House.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C,
SETHI) : The hon. M:mber while moving
the resolution said as follows 1

“This House takes note of wide-
spread criticism in the country. ... .
Shri Jagjivan Ram and also other
Ministers . . .""

SHRI J. MOHAMZED IMAM : That
was the resolution [ tabled. In the reso=
lution I hav: stated *Jigjivan Ram and
other Ministers’. Perhaps it has be:n
omitted by the OF ice. Please read the
original.

SHRT PILOO MODY (Godhra)
Other Ministers must hav: removed ‘other
Ministers®

MR. CHAIRMAN : It is true in the orl-
ginal resolution which you had scnt you have
included ‘other Miniseers’. But the Speaker
has declded to cut ‘other Ministers’, There-
fore, the Resolution as it appears in the
Order Paper will b: deemad 10 have been
moved.

SHRI J. MOHAMED IMAM : I do
not know ; the Office did not inform me.

SHRI PILOO MODY . Under what
powers ?

MR. CHAIRMAN : You can ask the
Speaker. As far as the House is concerned,
it is this motion which is before the House.
Why th: Speaker cut it out, you can take
up on another occasion in the proper form,



i

SHRI KANWAR I AL GUATA : No,

S"‘MR. CITAIRMAN : W: are concerncd
only with this mation before the House,
Mr, lmam muy contine his remaurks to the
Food Minister und not speak  about  other
Ministers.

ot warers A o ogarfr wEm,
ag AIT TZAT AT § fF 9T #AwT Agw
99t @gT § 94T A 1z fame
g1 ollaT @EgT F12 A% E, ®T W
g% &, T30 A% § A7 95 ®T H
gifas 7 Zr A1 # q@ar Ggarg &
FY § &7 9% THAT F gOlfas, A7 fE
wAfFT qEIT 7 ITANIT 77 AT HqET
fafrezd faar, &t nas fafafezd & A
¥ &7t o7 w1 afqarr ey =3 & ga0-
fa% 77 =0 wza0 wwzgac 2 faega vy
qraz ofrer &1 A4t 2 fr o et =R
FL 1 47 Al §7 937 A%7 §, 98 §F
IE geAs ¥ oymifar a1 R 0 F
gigar fw = e mfwa 7 fafrezd §Y
SEFaa A7 fuAar =3ifzi 0 A1 AET
feewa w71 1127 § 37 w1 771 Afeame
gtar Ffza o e 8 aegar § F efE
qET A AT T AT H A1 77 |

MR, CITAIRMAN : You want to say
that the Speaker has no power to do it

SHRI KANWAR LAL GUPTA, If
you do not allow me to  speak, how can
I smeak ?

MR. CHAIRMAN : The point s

very clear.

SHRI KANWAR LAL GUPTA 1 It is
not ¢lear to me : how cian it h: clear to

you ?

a7 € w7 mizy #1 w5f01 e st &
®5 qI§ AT F 437 1741y ag WK
s % ? AT q1T 3T 7y feefwe
#1 3F a1 ¥ tEAqr7 74 P & a1 43
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fedlegaa § gara s wfEgd o

SHRI D. N, TWARY t My point of
orderis this. The resolution before the
House was circulated sometime before and
nobody took any objection in respect of any
change made by the Speaker. The resolution
Is now before the House, and it has hecome
the property of the House now.  Nobody
can add or subtract anything and if, accor-
ding to him, the Speaker has done anything
wrong, he might go to his Chamber, talk
to him about this and get it rectified or
corrected. We are not here to discuss any
other thing but the resolution as it is before
the House ; we cannot discuss anything
clse,

MR. CHAIRMAN 1 May I enquire
from Shri Imam whether he notlced the
change In the resolution and whether he
enquired from the Speaker or his Secre-
tariat ?

SHRI J MOHAMED IMAM : It was
not intimated to me.

MR. CHAIRMAN : The recsolution was
circulated,

SHRI1 J. MOHAMED IMAM : It was
circu'ated ; but 1 was particular about the
original resolwiion, But aciually, when the
change was made, the office ought to have
intimated 10 me as they do In other cases,
Those words have bzen deleted ; that is an
omission. So far as | remember, It was
not brought to my notice ; It was not
Intimated to me,

ot 7y famd : (737) awafar a@-
zq, & mmqgwr eqrA fagw 174 & g
"Yqar agar g | Fopegaa & ant & gart
azi fagg §, & @sqsr #ERT w1 AN
wfgFrr § sz fagul S aza 31 a7 &
FT o gET w IEAed & ol
fraw 174 qg ®< garm gt § ¢

“The Speaker shall decide whether
a resolution or a part theroof Is or fs
not admissible under these rules and
may disallow any resolution or a part
thereof when in his opinion it Is an
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[+ wy fora]
abuseof the right of moving a resolu
tion or calculatedto obstruct or pre-
judicially affect the procedure of the

House or is in contravention of these,”

a7 &7 # wdgeg & §1 F qor Ad
qzar g, frag 13 % ¥ ardy Fhm=w D
gt &, olT wiax gg @ @war R

It shall raise substantially one defi-
nite issue™

7Y wa ¥ wAda g w1 S -

gad ar ag facgs fAgai & gafas
qr |

MR. CHAIRMAN : You may con-
tinue It on another occasion. Now, we
will 1ake up the half-an-hour discussion,

17.30 hrs.
HALF-AN-HOUR DISCUSSION

UNSATISFACTORY STATE OF INDIAN
ECoNOMY

SHR1 R. BARUA (Jorhat) :
half-an-hour discussion arises out of the
answer (o my gquestion about the ‘'un-
satisfuctory wiate of Indlan Economy"™
on 1Tth November, At a time when
agricultural  productioh s looking up,
when the recession period is over why
deo 1 call it unsatisfuciory state of cconomy 7

This

Recently in u  conference of economists
organised by the National Council of
Applied Economic Research, almost all

of them were perturbed at  the stagnation
and immobility of the economy of the
country, The drony of it is that It is
happening at a time when the climate for
growth economy was almost present, The
proaperity of a country can be sceen
prima facie if we look into the per
capita income and per caplta consumpition
of ewential commodities by the common
man. 1T we apply that Standard, we
find that the per capita Income of our
country has not gone up and It is very
low In comparison to the rest of the
world., About consumption of foodgrains,
in 196%, In which year we had the best
of production, the per capita availability
of foodgrains was 166.6 Xg, ie, 3.7 per
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cent less than in 1965 when it wa’
173 kg. It is a sad state of affairs at
a time when one goes about saying
that the green revolution has started,
What is more, in 1969 we have not been
able to keep up the tempo of Increase
and the agricultural production in 1969
is amlost the same as last year.

Look at the consumption pattern of
cotton cloth, adible oil and sugar. It is
I1 per cent, 14 per cent and 17 per cent
respectively less in  1967-68 and compared
to 1964-65. On the contrary, look at the
affluent few. From 1961 and 1966, pro=-
duction of molorcars rose by 27 per

cent,
of alr-conditioners by 44 per cent
of refrigerators by 292  per cent,

of confectionary by 52 per cent and of art-
silk fabric by 51 per cent. Add to it the
enormous Increase of luxury flats and resi-
dences especially in the large urban areas
and also the vulgar exper@ilurt: on marri-
ages, cercmonics, and meetings. There is
no check for diverting scarce resources to
more useful and purposive production, In
a truly developing economy, vyear after
year, the common man should have a better
standard and better consumption, but here
we see it is in the reverse direction.

We are constantly facing demonstrations
strikes, gheraos, etc. 'We are apt to blame
our communist friends mostly for it
Politically speaking it may be true, but
is It not a symptom of the unhealthy eco-
nomic state of affairs because of which the
workers arc dissatisflied ?  Therefore, it is
wrong to say that it is just the machination
of a few political parties. Let us go to
the baslc truth of it. Why was there irouble
in the Hin ‘ustan Housing Factory as a
result of which a part of the factory was
burnt by the workers ?

This shows that the price lcvel is such
that the workers cannot make bofh ends
meet with the money that they are getting.
What is the tendency of the price devel 7 It
is rising alarmingly. According 1o the
Reserve Bank Report :

“The price level remained on the
whole stable (apart from seasonable
movements) upto end—January 1969,
Since then, however, there has been
a disconcertingly sharp upward trend,
v+ eees.. In the result, the price stabl.
lity that had characterised the pre-



